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[Shrt N K Shejywalkar)

actually? If the 1dea s to protect the hirer’s
interest as well as the owner's, that sort of
clause will be unnecessarly introducing a stra-
nger nto the contract “‘without the consent
of the owner”—I do not think this 15 a very
feasonable clause, and I wish the hon Minis-
ter gives sertous thought again to this point.

About the rights of hirer in case of seizure
of goods by the owner, I want to bring to the
notice of the Mrnister that this clause needs
reconstderation bzcause the question of price
18 material  What should be the price—that
has been left vague, The price on the date of
the sale or on the date of the seizure and how
i should be determined—all these questions
do arisc  And we are left in the lurch, rather
Similarly, about clause 20, 1f 1t 1s provided that
1t 1S not necessary to return the goods or that
the goods cannot be taken into the custody
of the owner, this will be unnecessarily forcing
the party to go to the court What 1s the reason
behind this, I do not understand, The whole
1cea 15 that there should be good pipmotion 1n
the relations between the hire-purchaser and
the owner and 1t 1s necessary to put (n black
and white all this law But at the same time the
relationship should be so reasonable and just
that in {uture such sort of an agreement helps
ths coasumer as well as the owner But If such
codhitions are going to pat lundrance, [ do not
think that this Act will serve the purpose It
would protect neither the hirer nor the owner
Thesc were the few things which 1
codld point out 1n a shott time 1beg
your pirdon I could npot move am-
endments But 1f the hon’ble Minister thinks
fit he can reconsider the matter and incorporate
it 1n the Bull,

3p.m.

SHRI NITI RAJ SINGH CHAUDHURY
Madam Vice-Chaiiman, about clause 12 may
I draw the attention of the hon’ble Member
ShriShzywalkar, to sub-clause (1) Tt prosides
for decision of such matters by the court of
Liw [he only provision to which he 1s objecting
1511t 1s unreasonable than only the matter will
come betore the court of law  Suppose the
Dp2Ison centers 1nto a contract and he subse-
quently unreasonably tries to get off, then
certamly, the matter will have to go to the
court of law and be decided.

SHRIN K SHEJWALKAR: The posi-
tion of the law 1s that according to you the
Property 1n the matics do2s not pass for ptle
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to the hirer unless total amounts are paid up
to the owner. So the property still lies with
the owner and through his consent you create
circumstances wherem the hirer can assign
his right How do you patch up all these
matters?

SHRI NITI RAJ SINGH CHOUDHURY:
It 1s for this reason that provision 1s made 1n
all these clauses that all these matters wilt have
to be decided by the court.

SHRI N, K SHEJIWALKAR:
difficult

It 1s very

SHRI NITI RAJ SINGH CHOUDHURY:
Provision 1s made 1n sections 12(b) and 17 and
20 for protection of the hirer because the
hirer 15 admuitedly the weaker party Therefore,
this provision 1s made 1n the oniginal Bill and
the Joint Committee has allowed this provision
to remain as 1t was there.

AR

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY). The ques-
tion 18

“That the Bill, as amended, be passed *

The motion was adopted.

——

3

THE NEWSPAPERS (PRICE CONTROL)
BILL, 1971

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY): Madam, 1 beg to move:

“That the Bill to provide for the control,
1n the nterests of the general public, of the
prices of newspapers with a view to ensuring
that newspapers continue to function, mnthe
prevatling conditions, as effective mass com-
muntcation media and for securing their
availabtlity at fair prices, as pdssed by the
Lok Sabha, by taken into consideration >

I would hke to speak something, Madam,
before hon’ble Members speak

Y
THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): I thought

today nobody was interested in speeches,
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] _SHRIMATI NANDINI SATPATHY: In
rising to move that the Bill, as passed by the
Lok Sabha, be taken into consideration, I
would like to trace briefly, if you will permit
me, the circumstances in which this Bill be-
came necessary. The House would recall that
to meet the financial burden, which the events
of Bangla Desh imposed on us, it was decided
that with effect from the 15th of November,
1971 an excise duty of 2 paise should be levied
on newspapers having a circulation in excess
of 15,000. With the imposition of this excise
duty a large number of newspapers all over the
country increased their prices from the date
the excise duty came into effect not only to the
extent of the date but well in excess of it
The price increase exceeded the excise duty
from [ to 6 paise. The immediate result of this
price increase was to precipitate a strike by the
hawkers in Calcutta. The hawkers claimed a
proportionate share of the price increase. In
the absence of an immediate settlement the
distribution of newspapers was greatly affected
and the city of Calcutta practically went with-
out newspapers for a number of days.

Government were concerned with this
position and on the 24th November, I appealed
to ncwspaper managements not to increase
their prices beyond the excise duty payable
by them. I made it clear that this appeal was
addressed to the newspaper managements not
only in Calcutta but in all parts of the country,
and I made it clear that Government intended
to follow the same pattern all over. The appeal
was, however, headed only by the Calcutia
newspapers.  The newspapers mn other parls
of the country countinued to charge the higher
prices which they had prescribed with effect
from the 15th November. The main justifi-
cation put forward by the newspapers is that
even apart from the excise duty, therc has been
considerable increase in the cost of various
other items. They have argued that they had,
in fact, been contemplating price increases
for a long time well before the new excise duty
was levied,

Wiile T agree that there is soms force in
this argument that there has been increase in
cast in regard to a number of items, Govern-
meat fiid 5t difficult to accept this argument
in justification of ad-hoc increases in piices
with effect from the date the excise duty came

- jnto force, Itis difficult to avoid the impression
also that the newspaper managements availed
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of the opportunity presented to them by the
new excise duty to increase their prices even
in excess of what the cost increases would have
justified,

As hon, Members will recall, this Bill wag
listed to be taken up for consideration and
Passing on the 24th December, 1971. In de-
ference, however, to the appeal made by a
number of Members opposite, I agreed not tg
Press for the passing of this Bill during the
last session, ‘ PR

Madam, while considering fair prices for
newspapers, various factors will naturally
kave ta be taken into account. It would aat be
sufficient merely to take into account the costs
as they are actually. Tt would also be necessary
to decide what these costs should be, that is,
to fix certain norms of cost based on proper
norms of productive efficiency. A detailed
eXamination of the increases in the cost of
production that may have occurred since the
prices were originally fixed by the newspapers
would be necessary. Such a detailed examina.
tion has also become necessary for another
reason, In the present context, for instance,
when foreign exchange resources have to be
strictly conserved, it is inevitable that the
allocation of newsprint will fall short of the
requirements of the newspapers., This will
haveits own effect on the industry and finances
of newspapers, especially the bigger ncws-
papers. 1t would also be necessary, by em.
ploying stricter measures of control, to ensure
that newsprint is used only for the purpose
for which it is given and that it does not find
1ts way into the black-market, These measures,
too, may have some effect on the costs of pro-
dyction. But it is not possible for us to say
at this stage what these cffects will be. Tt is
proposed to set up shortly a committee which
will go into these details and particularly,
the economics of the newspaper industry. As
I said earlier, in considering what the fair
pricc should be for newspapers, various factors
will have to be taken into account. Appro-
priate steps in all these matters will be taken
by Government after due consideration,

l

The Bull which I have the honour to come
mend to this House to-day is restricted only
to one aspect of the matter, that is, to ensure
that the readers get their newspaper at a fair
and reasonable price. This is only an enabling
measure. I would like to make it very clgar
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here that 1t enables the Government to fix
the price for newspapers and does not require
the Government to do so I may assure the
House that no order under this measure will
be 1ssued without giving the utmost considera-
tion to all relevant factors, Government are
naturally most anxious to facilitate the deve-
lopment of the Press 1n the country on healthy
Iines and can be depended upon to refrain
from taking any action which would hinder
s progress.

With these words, Madam, 1 would hke
to commend this Bill to the House.

The question was proposed. s

SHRILAL K ADVANI (Delhi): Madom
Vice-Chatrman, I recall that towards the end
of the winter session or rather on the last day
of the winter session this Bill had come up
before this House and some Members sitting
on this side of the House had requested the
Minister to take up this matter with the news-
papers concerned. I was expecting the Minis-
ter to throw some light on what happened
since then. She has not referred to anything
of that nature, and has only recalled that in
deference to the wishes of the House here this
matter was not pressed there. My basic ob-
Jection to this Bill, Madam, is that as a journa-
list T am always apprehensive of any measure
or legislation which tries to regulate the press,
tries to control the press in any manner. It
may be said that this does not mean fixing
Prices, 1t 1s only an enabling measure But
the fact that it 1s an enabling measure opens
up the possibility of 1ts abuse, and my basic
objection 1s that a measure of this kind should
have necessartly incorporated in 1t a reference
to the Press Council which it does not The
Press Council of India is a statutory body and
even though prices of newspapers and news-
Daper economics may not come directly within
#s purview, I feel that this 1s a measure n
which 1ts advice should be squght and statu-
torily so; 1t should be made obligatory on the
bart of the Government before takmng any
Steps 1n this regard to seek the advice of the
Press Council  Somehow or other for some-
time I have noticed that the Government is
slightly chary 1n bringing in the Press Council
of India into matters of this kind and 1n which
advertisements also figure. It has been my
view allalong which I have expressed a number
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of times n this Flouse that advertisement
policy afso should be a matter in which the
Press Counail of India should have 2 say. Ldo
not say that the Piess Council of India shouid
decde as to what should be the quantum
of advertisements which should be given to
this newspaper or that newspaper. But this
18 cartamly important that what should be the
advertisement policy, what should be the cri-
terton or what should be the guidelines, on the
basts of which the Government or the DAVP
gives advertisements to the various newspapers,
should be a matter in which the Press Council’s
advice should be binding on the Government.
Somehow this has not happened The Govern-
ment 1 not agreeable ta this So1s 1t1n a case
of this kind where 1t 1s felt that certain news-
papers arbitrarily increased the prices of their
newspapers, with the result that newspaper
readers have been put to considerable diffi«
culty. T would not claim to know the entire
facts of the situation This I do know that the
Madras Hindu has increased 1ts price. Thetr
argament 1S that the price increase has been
ptompted by the smaller newspapers. I would
like to know what the Government has to say
in this regard, what talks or what negotiations
the Government has held with the owners of
smaller newspapers which have been very
badly affected by the increase in the cost of
paper even before this fresh Bangla Desh
excise came In, If thisis a fact thatthe present
price of newspapers particylarly ip the Southern
region is adversely affecting the smaller news-
papers, I think it should be the concern of the
Government to find a way out of this. The
Hindu representatives who came and saw me
in this regard last December mentioned that
perhaps a newspaper of the kind of Hindu,
of the size of Hindu, would be able to over-
come the financial difficulties involved 1n main-
taining the prices But 1t cannot be said about
the smaller newspapers which are there in the
southern region They would find 1t very hard
to meet the present economic trobules that
they are confronting This1s a matter on which
I would like the Government to explain My
specific suggestton mn this regard would be
that the Minmister should assure this House
Just as she has assured that whenever a decision
in regard to controlling prices 1s taken by any
Government due regard will be taken of the
varlous aspects of the matter,

I would like her to give an assurance to
this House that the Press Council’'s advice
would be definitely sought 1n this matter, even
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though 1t 1s not statutorily obligatory for the
government to doso I wishit wereso 1 wish
that n sectton 3 of the Newspapers (Price
Control) Bill a provision of this nature was
there I wish that in sub-section (2) of that
section you had made a provision to the effect
that 1n making under sub-section (1) any order
determinmg the maximum piice which may be
charged for any newspaper referred to 1n that
sub-section, the Central Government would
consult the Press Council of India  Even if
1t is not statutorily done so, the Govelnment’s
commitment 1n this House to that, I think,
would go a long distance 1n meeting the re-
quurements of the situation In the end, 1
would like only to quote what the present
Puime Minmster had said about the Press
Council when the Council was formed Later
the Information and Broadcasting Minister
also said more or less the same thing The Prime
Minister had then said:

The Press Coancil s practically a compro
mise between the 1dea of sclf-regulation by
the professton and the industry and the
desirable elements of minimum regulations
by way of assistance of statutory character

Both the things, T think, are needed Ina case
of this kind, there should be self-regulation
because the price fixed now i1s considerably
high for the average newspaper reader They
should be compelled and persuaded to reduce
the price rathet than doing 1t by an executive
fiat or governmental order 1 think, if the Press
Counctl had been brought into the scene, 1t
would have been feasible With these words
I support the Bill

st amaT FYT (I A[) . A
24T SqreaET o, 4 faga® AT aE
AZIEAT ¥ TF G FATH A T BT TITH
fFar 2 1 ag o 91 wgAqW A g &
AT A & A4 1 fAor fopar s

SHRIS S MARISWAMY (Tanmil Nadu)
This 1s the hon Member’s maiden speech

Let us have the pleasure of hearing it Wil
you kindly speak 1n English?

SHRIMATI NANDINI SATPATHY Let
him speak  Pletee do not disturb him

SHRI YASHPAL KAPOOR Well
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THL VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): You may
speak n Hindi "

off qUUTE FT:  gW I AW qG
gag I54 & WA GBI § | AT F@ard
FI grAd FAT 81 TE & | F HT L 3
UF FEATR 3G q1 3@H g a g FRaAr
usaelzsae § 1 F & @ fay @< IR
FET, FIE FATAT G

ot I AR WA ()
TE IR GTETY Afq F TgIT F FTC

g

st auWaTe FYT: AE & F
FEATC QY &, qG AT WM T & qWAA
STTIT &AT & |

oo

ot wEw xEte W A oA
IGATT &, ATH TATZT |

siwet  Afelt  wawdr:  fergEm
TTEF |

Y sty satg Age faearsh &

qR AFT § ATTH |

ot gmaw s ¥ frmwr wfw
FALTE I fawn g 1 a@ g
foafeer ¥ QAW @ Fgdar & | O
wgsifve F7 forh o | wRA S A
F1 g, fadal g =rfey | ge-fre &
FIT ATET AT | IF  gA-fyeE A v
graa g1 1S ¥ 1 T@ Ak ¥ & gara §w fw
St arr FREY fawry arel E ag 2@ f S
FIeT AT AT & FUHT FHaAT AR g
2, farelY Y AR FE & agra A AT
7 onar @ A0 gafee § 5 @ qa
%@TWWW’TW@ &3 &1 =-
forz & SUTET AT SRT IAF AAGT
grafeaa § |
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#5909 gu FNT G T IO
53 &R F1 g foar @ ar fF 9
Y R & uw are feEd ¥ o frdw
WHT AT 8% 9y {9 g q ww
FATAT AT & | 9T a8 AT W &
g 5 N fFa a@ Wk T g A
w3, afea et % Gt FTETET Tl @ )
gafAT @ IEM TF AT FTWIIT @7
fopar § o & 9% sgai aar § fraw
Y 9g g TR g 7 i gal Al #
A g 9w & fAg wsEr Arq Uy g,
FEE F FIE@E G F AT FAT FL |
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@ arm, §7 Al w59 fag &
o o o wew frdAw s avw § AU
Ty qrT g% W Aq /@ o swr I F
FLAT § ARG | FIEE A6 SFT &
© FRH A AT T wgr S FIOn & Ay
AT 7 I F Heqw F QT | AfFA FTEE
T MER & T T A F JAH
frqeT @ ST T @ SR ST S
AATHZ § TG F AUAT FTH A9ST A@ &
WA gy @, o w1 39 q@rfaerse
Fgd &, g T I &, JifF T q@a
F1 ATGT ARG ¥ AT G, ¥ FI I@A
) 9\ wEEEAT § TR ATy 9Ty O
T AT & S FFATU H A AGETU H
e § 1R IT A@ard T AT qwies
¥ ord § X 37 sr@ary & W | e
a7 strar § fF S et R ot ww Ay
qElel ¥ o AT ¥ gAR W
free Fo aul § qrer<ar agY & S} SHar
F1 A & ST T A18T I AUR w_AW
ST 5797 3 AT ST & STgHaT &
2 1 afpe o fomr gwrare o= &Y &€
W ¥ 9g F gW Taq wwifad g & #ar
¥ gATL AW A7 80 Wfwwra ST aF GgEd
& A ag=a & o ffaw R & 9191 g
ardw g fF amer Wesar o gifoeed
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Fr deqr aga Afaw g T E AR I
JUHNT § qUHT 3T Y fwiw Far qr
AT JT AT §, AT gt aF Traw
F AT § A AT AT AN T W
AT 0§ AT €, afg ama e el
¥ o9 FUor AQATEL AT G AT IAHT ATH
AT 7T &t agi g1 foerm @R g
FIqT 1 IIAT T ¢ A qZ AET Hgar
fe 7 o s@ardi #rar foar & sr@ardd
F a@ faay, 3 9T faaw v g,
AFFT STF ST g ag 7 7Y & 39 Y
SAET FIS ATH TG Ggar g | § qugar
g fr Sea % a3 aft dr
wfae 47 g wgar & fr agrad &
g AR ATEl T Hear ¥ owqq qm
FATATT AT HT G T X & aAfasw
gfe 9 97 Sfad ag waw gar |
Tgy 9T qEERT W, TE FGAMEIL
Tl Y o f o @ Fgt A S
I FTET FT AT TFTC A qgar g |
S ATaAl Y ATE g9 TERX B WA A
AT A WY g IA F T afuw
EC

T a1 99 OF % ofaT o §
FET a8 ¢ AT § B q F@ard
AR AT oSl § o9 AT raar<i
# | 9uH § gwaAdr § qU A qgr gar
A AW H S & foRa gHMEIR O B
g og AR @1 A wrw, Awg Wy S &
qTE FEHT AT g1, AfwT ATIFAT @I
FATR T § W AR § & 9998 |

gt o § SAar § Twad § 0w QY
qGATT FAST § AEL BIQ § AT a8
99 9% g1 9T § THT g AT TE &
A1 WA AT | S §ATETYH od
& 9T wfa sy o wfaw agmafa
femmd ot g%t ggraar 3 @1 f5T W
FY T § G AT ST IqY ArATfaa
EUIT 1R ag {ea fd=r &7 S o F3Ey

e Lo
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F WA @ a1 §T 99 A A K e
&, g A AT § | geAR )

SHRIJ S8 TILAK (Maharashtia) Madam,
I rise to make a few observations on this Bill
The Bill has been brought 1n because certam
newspapers did not pay any heed to the appaal
made to them not to increase the retail price
of thzir nawspapers by more than the exe'se
duty, as observed in the Statement of Qbyects
and Reason~

[THr VicE CHAIRMAN (SHR1 S S MARISWAMY
1 the Chan]

Madam, as a mtter of fact, the excise duty
itself was levied to meet the expenses incurted
In connection with the refugees from Bangla
Desh Naturally, as stated by the Finance
Mumster, the excise duty will be tn ‘operation
for a short period only Therefore, 1t 1s some-
what difficult to understand why the Govern-
ment 1s bringing this measure at this late stage
On behalf of ILNA and some smail and me-
dium newspapers it was suggested that instead
of controlling the price increase, it would have
been better to bring 1n a Bill straight a way
fixing the price-page schedule, since there 1s
now no Constitutional bar to so doing

While moving the motion for the considera-
tion of the 24th Constitution (Amendment)
Bull, the Minister of Law particularly cited the
cdse of Sakaland the yjudgment of the Supreme
Court striking down the legislation laying down
the price-page schedule The Law Commus-
ston’s suggestion was that from Article 31 (C)
the exclusion of the operation of entire Article
19 should not be made The Law Commussion
suggested that the exclusion should be con-
fined to Arucle 19 (1), (f) and (g) only The
Comnussion stated that in thewr judgment in
the Sakal newspaper case the court had unduly
and unjyustifiably imported fabrication of
19 (1)(@)for striking down the legislation laymng
down the price-page schedule The Govern-
ment rightly did not share the optimusm that
in future when such a situation arose the courts
would not take that view, and hence excluded
Article 19 totally by bringing mn  the 24th
Constitution (Amendment) Bil  Therefore,
there 1s no legal bar now, and the way for a
price-page schedule 1s clear No special efforts
need be made m this behalf also, as there 18
atrcady an Act for price-page schedule ready
All that needs to be done now 1s to introduce
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1 Bull ex1ctly similar to this Act with suitable
changes. If thus 1s done, 1t will stop unhealthy
comp:tition amongst the newspapers by the
big monopolistic ones and would also enable
the Government to control the supply of
newsprint more effectively To some extent,
1t would also save foreign exchange.

Therefore, Sir, 1 would again urge upon
the Government to biing in a Bill inking the
retail price of the newspaper with the pages
it takes out, No monopolistic paper would
ever agtee to accept J4 cetling on 1ts pages, and
while discussing this matter with them, Govern-
mzant has seen their reluctance to voluntanly
accepting a ceiling on their pages The news-
paper which the Law Commussion has referred
to always resorted to unhealthy competition
by giving more pages at a lower price, and thus
cotnered the sales of other small and medium
newspapers frcm Poona and Mah-rashtra,
This  paper bemng the largest selling paper
m Poona carried a bigger share of adveitise-
ments and on 1ts adveitisement revenues was
able to give more pages at a lower price, uti-
lising their financial advantage for unhealthy
competition It was not the quality of the
paper but more pages at lower price, which
was used to boost its sales and further more
sales more adverticements This 1s how the
monopolistic papets and vested interests act.
Even the lion’s sharc of the Government
advertisements go to the monopolistic papers.
So, the only way to curb this monopolistic
cornering 1s to link the price of the paper
with 1ts pages statutorily

Coming to the present Bill itsclf, I may say
that fixing the basic price as on 22nd October,
1971, when the excise duty was levied, 1s justi-
fiable because certain newspapers had already
increased their price substantially before the
date of the levy, and therefore they are tn an
advantageous positton  So those papers which
had increased their retail price slightly over
the excise duty m otder to mect the incidentals
should be allowed to continue their price with
that shght increcase Thatis, some papers whose
retail price was 12 paise for 6 pages, adding
the excise duty of 2 paise the increase in their
retail price would have been 14 paise but they
1ncreascd 1t to 15 paise  And this I say is
because (1) the excise duty 1s to be paid even
on the free and voucher coptes, (11) 25% com-
nussion has to be given on the increased retail
price, and (1) micrest has to be paid on the
excise duty which has to be pard iz advagcee,
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and several other things Government should
consider all these while fixing the maxinum
Price

In my opinion, fix11g of basic price should
have been decided after considering the cost
of production and other relevant circumstances
and not on the price of the paper on 22nd
October, 1971 As for the excise levy, the
Government imposed 1t from this day, appa-
rently because that was the simplest method
of deriving some extra revenue As I said
earlter, 1t 1s a tempordry thing and 1t would
be withdrawn soon R

For all these reasons, Sir, I would suggest
that Government should amend clause2(a)
suitably 1n fixing the basic price on the survey
of cost of production and other relevant things
such as advertisement tevenue, etc, as the
Bill 1s coming before us at such a late stage
Secondly, I would also suggest that a savings
clause be added to this Bill itself for imposing
a ceiling on the newspaper pages whenever
necessary,

* Thope the Minister will consider my sugges-

* tions. Sir,Ihave done. ’

i
1

SHRT PRANAB KUMAR MUKHERIJEE
(West Bengal) Sir, T whole-heartedly support
this Bill Itis high time that the Bill has been
mtroduced. It was expected even during the
last Session . .

’ 3 t

sft swawlt ga amE: FA Y
FT 98 T GTEHT S T )

SHRIPRANAB KUMAR MUKHERJEE
Long ago. I expected bitter criticism of the Bill
from those hon. Members who opposed the
introduction of this Bill in December last,
but I am glad tofind that they are satisfied and
the Bull1s having by and large a broad support
from all sections of the House. Sir, 1t was
necessary not only because of the attitude on
the part of certain Press ownets, Press barons,
who had arbitrarily increased the prices of the
newspapers, but 1t was necessary from other
points of view also. We know what actually
happened in West Bengal when the levy was
introducted from 15th October. The news-
paper owners arbitrarily increased the price
of newspapers. They did not even care to
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listen to the advice of the Government of
India and the West Bengal Admuinistration
The argument that they pleaded was that
because there was rise in the cost, they also
had to increase the price Butif you go through
the price schedule of these newspapers for the
last six yeais, you will find, Mr Vice-Chair-
man, at every interval of 2 years they have been
Increasing the prices

Some time before Mr  Yashpal Kapoor
displayed a news paper and said how the readers
are deptived of news If you go through a
paper of 8 pages, you will find four or five
pages, sometimes even 5 or 6 pages are in-
serted with advertisements There I1s no news
for which the people are paying and purchasing
a newspaper So I think it 15 highly necessary
that the Government should have a hand 1n
fixing the piice of a paper There 1s a philoso-
phical argument behind opposing this Bill
thit perhaps 1t 1s an attempt on the side of the
Government to gag the Press and to put some
obstacles to the freedom of the Piess but [
point out that on this occasion there 1s neces-
sity to put some hindrances on the tiecdom
of the Piess Freedom of the Press does not
mean the freedom of the Press barons or the
press owners Actually what 1s happening s,
in the name of the freedom of the Press the
press barons are g.tting all sorts of opportu-
nities to ex»loit the employees and the common
people and ,ometimes they are exploiting cven
the countrymen by and large The press barons
of this country have a peculiar characteristic
The press barons tn other countries are con-
cerned only with the Press but in our country
we find the jute mignates, the tea magnates,
the steel magnates, all owning pap:rs  Almost
each and every monopoly house 1s controlling
the Press and by that they are moulding public
opinton to a great extent 1n their favour and
they are absolutely 1gnoring the political
trends and the culture of the country They
are expressing their views tn the name of the
people and 1n the name of the public opinion,
they express their own capitalistic view Ido
not see any reason for anybody to support
this type of attitude I do not think any free-
dom loving person will support this attitude
of the Press owners We know what happened
during the last 3 or 4 years and what was the
attitude of the big papers owned by the big
monopoly houses and what was therr attitude
towards the wountry’s political forces parti-
cularly. I do not knew whethar they will laarn
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a lesson after the elections and whether they
will learn a lesson from the massive mandate
given by the pzople through the ballot boxes
but actually what happened i the last 3 years
is all the big Press managed by the mono
polists tried to vitiate the political atmosphere
inthecountry Itisto bethought over whether
any Government responsible to the people
could allow such things to contiaue

Then there should be some code of conduct
about displiy of news and expression of views
I do not like any legisintion which would gag
the free views of the Press but there must be
some code of conduct and the Press Counci)
has a verv important role to play If you go
through the reports in the papers about the
proceedings of this and the other House, you
will fi 1d how distorted the views are expressed
1n the big papers owned by the monopolists
They are reported from a parucular angle and
powmnt of .view which suits therr interest 1 do
not know if anybody would support this or
advocate freedom of Press ¢ven on (his point

About newsprint, in the introductory specch
the Miaister said something but 1t 1s known
to the people and to the Government also that
there 1s a scandalous state of affairs regarding
newsprint I know of one big newspaper n
Calcutta about which there 1s a case pending
before the CBI. It 1s known to everybody,
1t 1s an opan secret that these blg newspapers
show very inflated figures of therr circulation
and they get huge amount of newsprint as
their quota and some of this newsprint goes
to the black market They make money out
of it You will be astonished to know tlis was
the cause of thair increasing the price of news
papers arbitrarily because when the Govern
ment levy taxes they found that beciuse of
their inflated figures they had to pay much more
than what actually they would have hid to p1y
according to their actual circultion and thare-
fore th.y increased the price of newspipers
arbitranly  Sir, there should be a thorough
nvestigation into this whole affair  The small
ncwspapers are being deprived of their due
because of this attitude of the big newspapers
The Government should create a cell within the
Ministry of Information and Broadcasting to
go 1nto this matter and see whether there is
scandalous dealing n newsprint quota by big
newspapers,
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With these observations 1 whole heartedly
support this Bill and I congratulate the Minister
for bringing forward such a piece of legislation
which 1s highly necessary today.

ot e XA WIqT: IEWTLY
wgrey, 39 fagas ¥ araa § OF an ay

TR ag Fh § 5 frdaw o ger sgw
AT WY wgrey 7 qamy fF 6 gy
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AT IEF T F §B @At A faaAy
Frag gy Trfgy oY Sud ATEr FRT
T &, 7@ FI ¥ 78 fq90F a1 9T )
AT g grew ¥ fragw g fo s &t
THITES AL qTE IV qQ AY g a7y
FgAT F WY, AlFA AT AT F
qr| uE gar grad § e o SEE Ay
T X womar § FF st | wraer v
AT T ST F1 R THC F AT
AEY a1 1 oY UF AEATT qI a9 Q@
¥ fr frg sore @ qeaefewRe @F @d
FEETA BT TAAT qer ATAT N Pre@r g 4
Y AL AT AT AW F ATH I TEAI-
T9AT qX 239 T 39 4Y 98 997 srEeny
JTIT SAAY FATE F I\T, AR AT B
ST § 7y aT ) ATy &Y I9 a%E TSR §
age frar &1 1@ 1 N sE@Ary ¥
ST 2 Tar o frar wafs ¥ @4 9
AT 7EY qeT | I Y G F A I
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fa Wy QA fEAT @ smata ey
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fagg 4f § afe sraa ar # I
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st § 1 a-firz faw aR & &%
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ST Biar sEER 3 gene fire wwar @
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T st e frew fadll, wgt q% ST
A T T g Sax foafoy o frely 3
forafY srEraT A STy Y A, Af afe
FHE FT FE I AT S ql T A
Fg FX i TAAT A A aATedta® wraA §
g orgard ¥ e faamd 7 @ 1 I=-
T I FOAT Forward @ME AT Ag -
a1 By § wfew gare & daw e
S Y T9t FI@ FW AT IFT A L .

SHRIPRANAB KUMAR MUKHERJEE:
It is a question of criticising the basic policies
of the country. My contention is that they are

- anti-people . I am confined to that part only,

st anfn AR AT afaw arfer
arw fo #dr *rE T &) Ifew arfet
% fr wadee ol & 1 dfaw arfa
e fr wtog & 9% gw Saar Prfearss
F@ § o I@aAR I W) AR &
Foae 7 FE gFA | 997 o fawT §
e frard Y AT § | TEAReE W
arferet #Y s T afaF mfady FEu @
ag A% AL T |

SHRIPRANAB KUMAR MUKHERJEE:
It has no conncction with the Pre:s Bill,

o} TN FAC WYT: AT FIAT
Fiag & T gt sy Fig v qferdr w
I A mifedt ghe FX g9 ged foan,
afeT g St afes wfrer adf AT
IR gafau ga Iawr fefefasw &%
aFd §, aaETe ox AY gaw fefefasH
FIA § AV ACHTT KT JEHT G AGT AT
TR AT T TF AT AE
HTar & | W A § S FEd 8 O
guA war ¥ aga ey sita ST Y, afE
Sawt qar g e 5 oamw frgeaa
FY AR ¥ F9 FFam 7 ITAT AvE a7 § 4
IR 50 AT ¥ 79 Iy § Alx
3R IqF FTT AT T Sq7aT A1 ey
wff, AT A oF forst waf & Ao 4y



169 News Papers (Price

YAFT Ag FgAT £ ¥ IF FY AT HY
frasic a7 @ § ag wwg g faus #
50 7W8T & waTar A fror § R &
¥ 50 qe@e ¥ #9 faer § o) s oY
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AT ATAY QT FFFHT QAT FT, FATATL
qAT FT TAT AIZA FT G7A FFHAT A ]
¥Fat ag T T gArk g f
EfFIT 78 FFT | IS @ UF qT &
araramdY frard A & o A arfo
F 3 A gl JATHET SR AATGT T
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Areqw A, &Y IF AT AT AT HY FSTAT
N, 97 TOMET 9 FITATE gR S
& 3 fade #3177 swwar g
IS F FAMEAIT 97 TR & O T
¥ arasig frover gATAR Y @ § AR W
I TE TUH T N FL & | T
g % FEr e § |

st Aaw e (YT MRE) ¢ S
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T FTHY qgr femT ¥ wmT @Y dEe
FEgar, i e dy ar Fdmr A
SIY ot AT oY ¥ ST W@ QW FEA
¥ frg =% I o) & AT MU AT,
I 0% ¥ To HEET TE F A9 9T
@ gy wmard ¥ EY Wt @ fem
AT 97, I FEArt o)X e ageT
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IR maAHT A W A I I
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fiF <Y TR ¥ FfAeTy § ST IW A
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ST, dfeq a8 OF st | e &
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Fifr =q fA99F F I A a6 THC
FY S AT 98 QEY v F gy AT,
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uF AT FIL e ¥ FG AR ATS-
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F ard ArT-AT< AT €, AE @ WS B
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EikecRizund N

g § X fAawex areat ¥ gEmE @
fear & 5 qeafeadiz 3 &1 w8 admr
g arfgd ok @ Sw atfew ¥ @
T wt Tifgy | ge adar g @ afew
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FIT UF FASTRAE qO+ &, 77 vy =6,
T A FT 919 g3ar g o afr wrel
T g wiew Atk o AT fagwr wew
A% 99 FZI @ 98 @ TG 9rar | AR
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FGART T FD DS A% FIF FHAT
TfET | & S TOEF wAT § fF Ave
AT FieFe GAT AT | FB AT @A
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gEard T awax fawd A o w
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Fifer ag g f gefire i & 7 wmg
X e fear s S & SR
Rl

ot fr AY gE o w3, g ST ar
fados § o & guamrar g w09 2% o
ave <o 7Y & f ey v 1S gfrand
aR g7 warfame Y 1 T @R ¥ A,
gt 9% fadus &1 graeg § 9g1 & 9uAr
WA AT g, IFT A9 FE@E | W
o & ag WY smaw Fa § R Y o
BYEY a1d FEY TE § I O ws’ﬁw@am
famr %0

SHRIMATI NANDINI SATPATHY : Sir,
I am grateful to hon’ble Members for giving
their valuable suggestions on this Bill. Actually
their suggestions extended to other ficlds also
basides this Bill. I am glad that most of the
hon’ble Members supported this stand of the
Government that some strong steps should be
taken to check blackmarket in newsprint. I
fully agree with the hon’ble Members. Of
Course, as the I. & B. Ministry is placed at this
Moment, it is not possible to tackle the prob-
lem as effectively as we would like to. The
Registrar of Newspapers has his circulation
teams which go round the country and tries
Lo check up the newsprint allocation and the
circulation of the newspaper. By that we try
our best to see that valuable news-
4 p.m. print does not go to the black-market.
But I admit that that is not an ade-
qate check and some more mzasures should
be taken in this matter,

Sir, the hon. Member, Mr. Advani, made
some suggestions. He wanted to know what
happzened to the talks between us and the
newspapers. It may be recalled that the last
time when we brought this Bill, after it was
passed in the Lok Sabha, during the last
szssion, hon. Members opposite here asked
me not to press for the passing of the Bill at
that time. At that time, some of the Members
volunteered that they would talk with the
newspaper people. Even before wc brought
this Bill in the Lok Sabha, we had discussions
with the newspaper people. After that also,
we had discussions with the different news-
papar editors and others and we tried to bring
it to their notice that this sort of ad-hoc in-
Crease in prices was not proper. That is why
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Goverament decided to set up a committee
which will go tnto the economics of the news-
papers so that the entire thing can be assessed
and we can have a definite policy on this matter
So, we had oar discussion with the newspaer
people.

o

Sir, 1t has also been suggested that before
taking any mcasures, we should rather dis-
cuss with the Press Counail of India As T have
alieady said, even before mtioducing this Bill
an the Lok Sabha, we discussed with the news-
pwpei poople and various sections  So, there
1s no question that we did not want or we
did not 1ntend to discuss 1t with the Press

Counct! of India

SHRI LAL K ADVANI: Has 1t been dis-
cussed with the Ptess Counctl?

SHRIMATI NANDINI SATPATHY:
This particular Bill?

SIIRI LAL K. ADVANI. This ssue of
tise tn the prices of cerlain newspapers Has
the mtter been referred to the Press Council

of [ndia? - . R

SHRIMATI NANDINI SATPATHY. I
do not know wheth.r they had any discussion
amongst thems.lves But we have not got any
sugaestion from thein as yet on this matter,

Sir, 1t was mentioned here that when we
asked th: n:zwspap:crs to biing down therr
prices to the 15th November level, the smali
newspapers were adversely affected This
point was also mentioned by Mr. Advan
1 wo ild like to mentton here that the small
newspapars were not affected. Of course, 1t
was a request made by nie in this House and
n the other House to the newspapers not to
increase their prices beyond the 2 pase levy
Someg of the newspapers 1n Chlcutta headed
this request, but the rest of the newspapers
in different parts of the country did not Now,
the point made was that the small newspapers
were adversely affected by this  On the other
hand, they are rather happy because we have
requested them to do so

Of course, as far as this Bill s concerned,
certun points which were made here have got
no relevance But stll I would Like to say some-
thing about those points About the advertise-
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ment policy of the Government, [ have made
1t clear again and again 1n this House and 1n
the other House, that Government 1s always
tn favour of giving more and more advertise-
ments to small and medium newspapers. But,
Stir, there are certin handicaps about it Be-
fore giving advertisements, we have to see the
genulineness of the nowspaper and 1ts circula-
tien also The main purpose of the adver-
tisement 1s that 1t should reach the people
for whom 1t 1s meant

1t should go Lo the people, otherwise, for
whom s tt meant? That 1s why certain nofms
have been accepted 1n this matter Advertise-
mzat policy has been decided by the Govern-
ment Government 1s trymg its best to see that
more and mote advertisements are given to
small and medium newspapers There are cer-
tain advertisements which also should go to
some of the newspapers 1n metropolitan cities
because they are meant for people hving in
those areas I am glad that the honourable
Shri Mathur has brought out this point that
we should have tax on advertisements For
quite some time the Government is thinking
of this, as the honourable Member knows,
and we will see how quickly we can do some-
thing about i,

vsﬁﬂﬂé\uﬁu’fawt: & ff @
g1 4% FT RS I F a= W Fgr AT,
AR AW F $E AT G AT A AT |

SHRIMATI NANDINI SATPATHY You
havasaii that there should bea tax on advertise-
ments 1t docs not mean that the tax will be
on the 2 paise levy Then, a point was made
by the honourable Shri Mathur himself that
the Government gets angry when any news-
paper writes against the Congress or the
Goveinment. 1 think 1t 1s not at all a correct
statement As all of us are aware, there are a
number of newspapers in the country which do
not approve of Government policies, which
do pot approve of the Congress stand  ,

SHRI JAGDISH PRASAD MATHUR:
Theicfore, they do not get your advertisements.

SHRIMATI NANDINI SATPATHY * Even
this statement 1s also not correct A number of
newspapers which are definitely agamst the
ruling party and against the Government, are
getting advertisements, we are gving them
advertisements, As far as advertisement ques-

tion s concerned, we never have any such
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policy that we should not give advertisements
to those newspapers which are against us.
then, Shri Nawal Kishore asked us what action
we took against those newspapers which have
not reduced their prices as yet. This 1s exactly
the reason why we have brought forward this
Bill, to enable us to do something about 1t But,
I may hasten to add, by that I do not m:2an
that we are going to take some action imme l1a-
tely, T would like to make this very clear
Government does not have any power to.take
any action against these newspapers which
do not listen to the request made by us. Some
honourable Members talked about freedom
of press. The Indian press enjoys a lot of free-
dom and honourable Members will bear me
out that the maximum freedom 1s enjoyed by
the Indian Press. While talking about free-
dom of Press, as some honourable Members
have done, the point that has to be kept in
mind 1s freedom from whom and freedom for
what. These are the questions for discussion.
Of course, I do not want to deal with this
question at this moment. But I would like
honourable Members to pay dttention to this
point also,

SHRIJ. S TILAK- What about the price
schedule?

SHRIMATI NANDINI SATPATHY A
suggestion was made here that 1t would be
much better 1f a price page schedulg is intro-
duced 1nstead of bringing this sort of a Bill.
As you are aware, we tried for that but 1t was
struck down by the Supreme Court. We are
not i a position to say whether 1t will be
possible to mtroduce a price page schedule
But Government are trying to do .something
which will actually help in looking after the
price as well as looking after the pages of the
newspapers. That will be in the interests of
both the newspapers and the readers.

Shri1 Kapoor has mentioned about news-
print position n this country. Very rnghtly
he said that unless production of newsprint
ncredses 1In our country, 1t will not be possible
to solve the problem of newsprint. We would
very much like more newsprint plants to come
up mn the country, At this monent, there 1s
only one. The rest of the newsprint 18 being
imported from other countries, Naturally,
everybody will like this country to produce
more and more newsprint.

[3 APRIL 1972)

Council) Bill, 1971 178

I think, I have covered all the points men-
tioned by the hon. Members, I am very happy
that all of them have supported this Bill. I
commend the Bill to the House.

THE VICE-CHAIRMAN (SHRI
MARISWAMY): The question 1s:

S. s.

““That the Bilf to provide for the control,
n the mterests of the general public, of the
prices of newspapers with a view to ensuring
that newspapers continue to function, 1n the
prevailing conditions, as effective mass com-
munication media and for securing their
avallability at fair prices, as passed by the
Lok Sabha, be taken into constderation.”

The motion was Adopted.

THE VICE-CHAIRMAN (SHRI S S.
MARISWAMY): We shall now take up the
clause by clause consideration of the Biil.

Clause 2 t0 9 were added to the Bill.

Clause 1 (Short title, extent and duration).

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR1I DHARAMYVIR

SINGH). I move :

“That at page 1, line 4, for the figures
‘1971° the hgures ‘1972 be substituted.”

The question was put and the motion was
adopted

THE VICL-CHAIRMAN (SHRI S 8.
MARISWAMY): The question 1s:

“That clause 1, as amended, stand part of
the Bill.”

The motion was adopted.
Clause 1, as amended, was added to the Bill.
The Enacting Formula
SHRI DHARAMVIR SINGH: I move:
“That at page 1, line, 1, for the words
‘Twenty-second Year’ the words ‘Twenty-

third Year® be substituted.”

The question was put and the motion was
adopted
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THE VICE-CHAIRMAN (SHRI S S
MARISWAMY) The question is

“That the Enacting Formul2, as amend.d,
stand part of the Bill

The motion was adopted

The Enacting Formula, as amended, was
added to the Bill

The Title was added to the Bili

SHRIMATI NANDINI SATPATHY I
move

“That the Bill, as amended, be passed

The question was proposed

SHRI G A APPAN (Tamil Nadu) Mr
Vice-Chairman, the purpose of this Biil has
no sigatficance now This enactment came to
our rescue and helped us to tide over the
crisis that arose out of the Bangla Desh pro-
blem Now that the war with Pakistan and the
Bangla Desh problem are over already, there
1S no reason why the provisions of this Bill
should be continued any further Itis a pity
that whenever legislation 1s enacted m our
countty either for the benefit of the consumers
of common people, one Party or the other
wants to exploit that When this Bill came
into force, when this Bill was mtroduced,
there was a limut up to which the price of the
newspapers could be incrcased over and
above the basic price What happened? It
Is reasonable that any institution or any In-
dusti1a] undertaking could raise 1ts price to the
extent necessary, I mean, the price of any
commodity No doubt, the news papers are
not an exception, It depends upon the need,
upon demand and supply In our country,
unfottunately, this has not been effe.tively
scientifically apd technically mmplemented
Many of the business people including the
Newspaper magnates foiget to see the reascn
why and how they could mmprove then benefit,
their profit Suppose the price of a commodity
t tnereased overand above acertain purchasing
hmit  The demand will then fall Naturally,
the sales also will diminish and therefore,
the intentions of the manufacturers will not be
carried out,

Sir, I know that 1n 1930, the price of “The
Hindu” was three paise, that is, half-an-anna
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It was only half-an-anna and 1t 1s not an 1n-
correct figures  The price of “The Hindu” was
only that much and I used to get this paper
after three or four days because there were
no proper postal services then I was a small
village teacher cut away from the area of postal
service and 1 used to get this paper once In
three or four days and go through them
Subsequently, the price came to 4% paise and
then it came to 6 paise and 10 paise and so on.
Today, Sir, its 27 paise. What 1s the percen-
tage of increase? It 1s nine times the price in
1930 T am not making any specific mention
about “The Hindu’ alone It 15 the same case
with all the other things Why? Because
beople 1n trade, including the people 1n the
newspaper trade, n the jourmlistic trade,
want to make more money Sir, ‘“‘Ananda
Vikatan™ was also selling for one anna, that
s S1x naye paise, and today 1t 1s 35 paise In
the same manner, all the other things have
tncreased There 15 the paucity of newspaper,
but there 15 no paucity of raw materials You
kno, Sir we have sufficient scope to piroduce
sufficient pulp to increase our paper manu-
facture to the requited quantity But, Sir, it 1s
a puty that still we are importing newsprint from
other countries Recently, the Jute Research
Institute discovered a process by which they
can convert the jute sticks into paper pulp
Not only we can convert the jute sticks mto
paper pulp, but we can also produce rayon
type of yain, a very strong type of yarn As
a Techbical Officer in the Department of Khadi
tn Tamuil Nadu where I was working, we used
to produce paper out of hay and some such
other things Sir, from my personal experience
during the last thirty years, I can say that 1n
the case of paper manufacture, we can manu-
facture paper out of grass, out of leaves, out
of every pulpy material that we throw out.
And we have bagasse So much of sugar
bagasse 1s being wasted or it 1s burnt If we
put such things and such raw material into the
right channel of production, we will not only
be self-suffictent 1n our paper requircments but
we can also export Small countries abroad
are able to export paper to us Why not such
a great country, such a big country, such a
vast country lihe ours, where we have a vast
score and a variety of raw material for paper
manufacture?

One thing more, Mr Vice-Chairman, Sir
It 15 a pity that newspapers make very huge
profits out of advertisements Newspapers are
media of education Instead of being media
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of education, a number of journals and news-
papers want to make it a profiteering cocern
by increasing the quota of advertisements.
Under these circumstances, the Government
should make a policy that not more than a
certain percentage 1s allowed for advertise-
ments

THE VICE-CHAIRMAN ({SHRI S. S,

MARISWAMY): How many more minutes
do you want?
SHRI G A. APPAN: Two or three

minutes more.

THE VICE-CHAIRMAN (SHRI S. S
MARISWAMY): Take two minutes, Not more

SHRI G. A APPAN: Another thing 1s
this Government gives paper for some of the
Journals and newspapers. What a puy, Mr
Vice-Chairman, Sir, that some papers become
s0 mean that they do not care for decency or
morality in human soctety Instead of educa-
ting the people, they only want to agonize the
people as they simply cast aspersions, asper-
stons and aspersions. Such of the papers
which 1ndulge in mud-slinging on other
pzople, mud-slinging on other parties, should
be banned. Unless such papers are taught a
good lesson, Government’s att.tude, Govern-
ment’s gesture of help, in supplying paper will
be only a waste and waste, Under these cir-
cumstances, I wish that the Stamp on Excise-
Duaties, (Amendment) Ordinance, 1971, pro-
mulgated, be withheld.

(Interruptions)

THE VICE-CHAIRMAN (SHRI S. S.
MARISWAMY): Kindly address me.

SHRI G. A. APPAN: We can utilize this
for other things, for national interests, to re-
duce the price of these newspapers, to provide
scope for savings and to create more produc-
tivity and employment potential.

THE VICE-CHAIRMAN (SHRI S. S.
MARISWAMY): The Minsster.

SHRIMATI NANDINI SATPATHY: 1
have covered all these points while replying
to other hon Members.

sft srrEralt XA AR AT, qH
4 35 g Fw e
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THE VICLC-CHAIRMAN (SHRI S. S.
MARISWAMY). Mr. Yadav wants to say a
few words,

=Y sEsd wETE FEE T GEE
ITAATER VAT, H F S FT GAA1Z
2ar g 5 F wds sl & aararasi
Ft AT e | 94T T, 39 AT fhaas
T I WAL AT AT QAT . L

off wAE W Sy § & Ad
FJTT AT
it qreest 9FE AET © AfFT Uw

gifers a7 I2| wr g faas fon
SAFT IR AT 20 | ] wAY WERAT W
ag AT Fear wngar g & g W
HTQTSAT & QAT 9T GIET FT €AqTH AT
A% agw affz F gA & § 1 wfqv o
o Y g2-as s 9 § IAW! @A
F uar waar F i aa aq St ow guad
U 7§ IHET ATAT FIE W7 | THR
F¥ foeedt oft FrgaEy § ar faa ¥ 3w
qTT FT 4T FAE FGT E 1 R F ¥A
TEY F FTW A7 ATEE ATET F 97§,
I TS F 9T § F AT qF GIF
FY 0 A F FTC07 T AET T 1 o
F T TN, T @R IR, AT TG 9
faqa 1 wrdig swney & o fawaq g
ITH] AT GLHTC FT AW aF =TT 780
T & AT TH ST & A 1A FT FILA I
g fF & quead 9 FT € ) uF Ay
fostra &Y awET @ S ag9% a7 §, faw
s F wA g, faw fehfadt $ g a
AT F AT O A7 FL AW AR A
TATE FT F7ET AGA T T TALT J, T
TE F o0 AT a0 a w0 g wtw
I ox W FIFR F WA FQ E )
T UM Y Awg ¥ AT ¥ IR H@
¥ faX 55 S WY T ATHE WA &
T g
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[t SR SAR aEd |

AT GAT 3T # [T AHAT A
wTaTel &7 WY § | T ANy ST 3/
gEdT ¥ 9§ Wi oW e uwe
+@ § 1 fom wwa g ste U YR
fag ot wfFdz & =« AT ara
IF quT gW AL J9T a0 A F Ay
AT F AV 9T FT & SHH! AGH F
FA9T ¥ 4 )1 AT @ ¥ @ WA =
Y T FHER W I QI FAT &EF &
ary ¥ wy 4T IR IFE) W FT AEA
T 7 famm T woly sreredar wEe
# | I WTHEE 9T AR AT R ATHT
ATgor 2 § A7 @I F § T 99 g9y
ama &1 aEifag FXT I 91T AT 8,
ATEC T ACE A FHAET FLT FY 419
Y & & fvr @ oY fFm wwF ¥ I%
s gafa 3 sy E R A
s gY 25 a9 gy au § afed sl @
wRl ¥ GATAR A qAT AEE W67 F
FATATAT #T AU gfaest fawAT =ifey,
AETT FT AT F S fqaaa fasrd =g,
g WY yAEa freet Jifge ag sy 9%
g foyer arefy §

AT AT F FT 97 § T & TR
¥ o fasay & wfeer s frg g €
FIHTT ¥ I s F ar@ardy w1 gfanar
4y g€ & av SSt F Y 99 99 FHTER
g § I 1 0@ gy 2 W faRmi &
WA gT A g & ¥ o omex od
g oAl #Y 9w FW § | a1 TF JEC AT
7al afew T T F AT F g@
¥ fomsr @t A g FAT § ) faame
FTHATA §, TG &1 qarq g Td I
FER &1 999 fq9= %6 3 I1fge )

Frag @ g § gz o fa3ga
FET S1Ear § BF oofy g § S s
T & ATty g% agr & & &7 dar
g e § S9% I F Y amR Ay
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YUY T IFE FET ATCEE ) FTF AR
g H YT AN R HEAT FH AG T
T FFd A demag ST I AW
y@ardl § “arv iz wTew 2ENT AR 8
I 3% 99 § J@arT @oaq & fag
Gar g gar g ) afaw F @A § 9w
G o Frad Fer &Y A ITA W JAqT
FAFAT F AGAL A @Y qAT F AHG
3T A b FATAr H al FFA T Lieh
#Y g9g 9w wer fau o afwq gfiqor
¥ oy g% g9 AYY TIT T | A TG
Sy &Y &% 7Y gfg ¥ 5§ T R
faamaT & gqrg wesee F¥ fauy SQmarar
qraFt 1 gl gy oy & Audr g
5wt S 3@ ax fa=9r @ W R
ag W T fagaw F A g fex
w7 o fga &, g qur saiftag
F 1 g g aT g Fuifs ag
TETATIT AT IHF GATATIAT FT &17 §

SHRIMATI NANDINI SATPATHY: To
most of the poiats that were raised by the
Mezmbers I had already replied. There is only
one thing about which 1 would like to say a
sentence and that is about the feeling that the
Members have that the difficulty arising out
of the Bangladesh situation is over and so we
should not do anything now. This is not the
right way of understanding the situation.
Actually, for quite some time, as Members
know, we have to pass through a very difficult
pariod and that is why it has become much
more necessary to have certain things to get
over the situation which we faced because of
the Bangladesh trouble.

Shri Yadav pleaded about the language
papers. I have said again and again that the
policy of the Government is to help the small
and medium papers and most of them are in
the different regional languages. That way we
are helping them. As far as newsprint, machi-
pery import and advertisement are concerned,
we are trying our best to help the medjum and
small papers which are mostly in the different
regional languages.

With these words, I request the Members
to pass the Bill.
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TﬁE VICE-CHAIRMAN (SHRIS. S.
MARISWAMY): The question is:

“That the Bill, as amended, be passed.”

The motion was adopted.

MEMBERS SWORN

Shri Harsh Deo Malaviya (Uttar Pradesh)
Shri Habib Tanvir (Nominated)

THE DRUGS AND COSMETICS
(AMENDMENT) BILL, 1971

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (DR. DEBIPRASAD CHAT-
TOPADHYAYA): I beg to move:

“That the Bill further to amend the Drugs
and Cosmetics Act, 1940, be taken into con-
sideration.”’

Mr. Vice-Chairman, the Drugs and Cos-
metics (Amendment) Bill was introduced in this
House on 13th December, 1971, In fact in
this Bill we tried to amend the Drugs and
Cosmetics Act of 1940. Now there was a
lacuna in that Act and that was, the scope of
the Act excluded Jammu and Kashmir, Now
the good effects of this Act are likely to be
largely neutralised if a particular State of this
country is kept outside the purview of this
Act bzcause the quality control that we tried
to effect in the othe. States is largely ham-
pered and perhaps to a great extent, neutralised
if in one particular State we have not the
necessary mechanism and the machinery to
ensure the quality of the drugs and cosmetics,
It is having thatend in view, namely, a uniform
enforcement of the quality of drugs and cos-
metics in all the States of India that we are
bringing about this small enabling piece of
legislation. In fact there is a law in the State
of Jammu and Kashmir of this nature. That
is called the Jammu and Kashmir Drugs Act,
2000. This meets in a limited way, I should
say, the requirements of standardising and
controlling the quality of the drugs and cos-
metics in that particular State. But, Sir, I fear
that that Act is not comprehensive enougn
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for thepurpose we havein view. Asyou know,
the subject-matter of the Drugs and Cosmetics
Act falls under entry 19 of the Concurrent List
which has been made applicable to Jammu
and Kashmir only in 1967 as per the Second
Amendment Order, 1967. Provision has been
made in this Bill to ensure, by the Repeal and
Saving Clause 5(1), the continuity of actions
that might have been taken under the Jammu
and Kashmir Drugs Act by the enforcement
authority of that State to that there will be no
legal gap between the proceedings and actions
which have been initiated in that State under
their existing law and the time this enactment
will become effective there. We have therefore

made necessary provision in the body of this
Act,

For giving effect to the provisions of this
enactment, the financial implication will be
very small, a paltry sum of Rs. 1,000 only to
cover the expenses of the officers who will be
visiting that State.

With these words, I move.

The guestion was proposed.

ot S AR AT (ORI
7 &1 a1 #Red & fawg § )

wadt £ fawm ¥ Iww Har (o
WW AFAT) w9 § A e § oar
Frefeaa & ?

=l JEW SAq® WY ¥ # Ay
WA F odw d ¥ & mow fauw
T gaa &, ag amam, FAfFT I o
Frenferg oo @y &3 gfaar A Fgarg
T A | JuEaTafq wgrem, wgt 9% 3§
fagas %1 @aw g, WA 79 Y ¥ 3@
#1 faaga arareo T dar-an 9 frdty
fados qamm & 1 qF o g A amafer
FY a1 751 fears A, AfFT oF ama@ Jq@
aum # A w5 osaw snesEew GE
Qg & fear g 2 7

“The subject matter of that Act falls
under entry 19 of the Concurrent List which
has been made applicable to that State



